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BEFORE THE HON'BLE COURT OF SH. DIGVINAY SINGH 
(I 	LEARNED ADDL. CHIEF METROPOLITAN 

MAGISTRATE(SPECIAL ACTS) TIS HAZARI, DELHI 

In the matter of 

REGISTRAR OF COMPANIES 
DELHI & HARYANA 
IFCI TOWER, 4TH FLOOR, 61, NEHRU PLACE, NEW DELHI 

V/S 

Complainant 

M/S VIAN INFRASTRUCTURE LIMITED 
3E/14, JHANDEWALAN EXTN , 
NEW DELHI-110055 

2. MR. SURYA KIRTICHAND THAPAR 
5/0 KIRTICHAND ROHTAS THAPAR 
202, PANCHAMRUT, PANCH MARG, OFF YARI ROAD, VERSOVA, 
ANDHERI(W) MUMBAI, MAHARASHTRA-400061 

3. MR. SANJEEV MALHOTRA 
S/0 BHAWAN DASS MALHOTRA 
29 CHAKRATA ROAD, 
DEHRADUN, 
UTTARAKHAND-248123 

Accused 

Complaint under section 295(4) of the Companies Act, 1956 for contravention of section 

295 of the Companies Act, 1956  

The Complainant, most respectfully submits as under : 
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CC No.2996/3, 2997/3 and 199 

ROC Vs M/s Vian Infrastructure Ltd 

common order 

11.04.2014 

Present: 	Ms Kusum Yadav, Ld Company Prosecutor for complainant. 

Accused no.1 has already been proceeded u/s 305 Cr.PC. 

Process under Section 82 Cr.PC against Accused no.2 Surya Kirti 

Chand Thapar has been duly executed in daily newspaper Nayshakti, Mumbai 

Edition dated 01.03.2014. Despite due execution of process, accused no.2 

Surya Kirti Chand Thapar failed to appear within the stipulated period from the 

date of publication. Hence, accused no.2 Surya Kirti Chand Thapar is declared 

Proclaimed Offender (PO). 

At this stage, it is submitted on behalf of complainant by the Ld 

Company Prosecutor that representation made on behalf ' of accused no.3 is 

pending before the Ministry of Corporate Affairs. She further submits that the 

case may be adjourned sine die with liberty to get it revived. In. view of the 

submissions made, case is adjourned sine die with liberty to get it revived as 

and when accused no.2 appears/is brought or representation of accused no.3 is 

decided. 

File be consigned to record room after due completion. 

(D.K. ARIVIA) 

ACNIM(S ACTS), CENTRAL 

DELHI/11.04.2014 
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